@253 Short Notice Question
—— RAJYA SABHA
Friday, 4th May 1956

The House met at eleven of the
»lock, MRr. DeEpPuTy CHAIRMAN in the
{Chair.

MEMBERS SWORN

‘1. Shri P. D. Himatsingka (West
Bengat)

:2. Shri Perath Narayanan Nair
(Madras).

SHORT NOTICE QUESTION AND
ANSWER

FORMATION OF WAGE BOARD FOR
WORKING JOURNALISTS

2. Sur1 P. S. RAJAGOPAL NAIDU:
"Will the Minister for LaBour be
pleased to siate:

’ (a) when the formation of the
‘Wage Board concerning the working
;journalists is to be announced; and

(b) whether it is under contempla-
tion to afford them interim relief in
regard to their wages?

Tue DEPUTY MINISTER For
TABOUR (8Surr ABmip AL1): (a) The
"Wage Board has already been consti-
‘tuted and its composition announced.

(b) This is a matter for considera-
tion in consultation with the Wage
Board.

Surr P. S. RAJAGOPAL NAIDU:
38ir, May I know whether the Gov-
ernment is geing to consult the Board
under section 13 of the Act to fix
interim wages as promised by the
TInformation and Broadcasting Minis-
ter when the Bill came up for con-
ssideration?

29 R.S.D.—1.
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Surr ABID ALI: As I have indicat-
~d in part (b) of my answer to the
question, this is a matter about which
we will consult the Wage Board. We
have also to consider whether asking
the Wage Board to submit interim
recommendations will further delay
the submission of their final report.
The representatives of the workers
are also on the Wage Board, and it
will be for them to consider whether

" it is in the interests of the workers to

ask for interim recommendations. All
these factors will have to be consi-
dered and if necessary, certainly we
will ask the Wage Board to give their
recommendations with  regard to
interim relief.

Surr P. S. RAJAGOPAL NAIDU:
May I know whether facilities will be
offered for the employees’ representa-
tives on this Wage Board by their
employers to attend the Wage Board
meetings?

Surr ABID ALI: Of course, the
employees’ representatives  should
attend the meetings, and facilities will
be given to them to attend the meet-
ings. As I have already indicated,
their representatives are there, and in
case more representatives are to be
c(ﬁsulted or if more of them appear
before the Wage Board, they should
be welcome.

Surt P. S. RAJAGOPAL NAIDU:
May I know whether Government
have received any information as to
any employer refusing permission to
any employees’ representative to
attend the Board meetings?

Surt ABID ALI: I do not think
such a contingency has already arisen.

Surr P. S. RAJAGOPAL NAIDU:
May I know when the rules under the
Working Journalists Act will be
published and how long it will take?

Surr ABID ALI: The provisional
draft of these rules has already been
made ready. These will be sent to
the organisations of the parties
concerned, and their preliminary



255 Short Notice Question [ RAJYA SABHA }

>bjections will be invited. There-
ifter, we will finalise the draft accord-
ng to their suggestions and then the

parties concerned will again be
sonsulted Thereafter, the rules will
be finalised and published in the

Gazelte and also will be placed on the
Tables of the two Sabhas of Parlia-
ment.

Surr P S RAJAGOPAL NAIDU:
May I know whether there is any
time limit fixed for the Wage Boarx_i
to submit its recommendations?

Surr ABID ALI: We have not fixed
any time limit. It is left to the
representatives of the parties on the
Board and the Chairman to submit
their report when they like, but'l
hope it will not be very long. It will
take some months because a big job
has got to be accomplished The
country is big, the categories are very
many, the newspapers are of different
kinds and the workers also are  of
different kinds. Therefore, looking to
the volume of the work, it might take
six months but I will be very glad if
they submit the report in six days.

Surr H. C. DASAPPA: May I know,
in constituting this Board, who wite
the parties that were consulted, if
any?

Surt ABID ALI: ‘Both the parties.
So far as the employers are concern-
od, the Indian and Eastern. News-
paper Society and the Indian Langu-
age Newspapers Association. With
regard to the workers’ representa-
tives, we consulted the Indian
Federation of Working Journalists.

SHr1 H. C. DASAPPA: May I know
why they have made Bombay the
headquarters of this Board?

SHrr ABID ALI: Firstly, because
the Chairman, Shri Divatia, resides
there, and it will be to his conven-
ence that Bombay should be the
headquarters. Also, so far as other
facilities are concerned for the speedy
disposal of the work of this Board,
Bombay was considered a Dbetter
lgce.

and Amnswer 1256

Surt H. P. SAKSENA: 1 want to
refer the hon. Minister to his reply
regarding the rules Do the Govern-
ment agree that inordinate delay has
been caused in the production of these
rules and their finalisation and that
the working journalists are suffering
seriously on account of this delay?

Surr ABID ALI: Firstly, there is no
delay, and secondly there is no disabi-

Lty of any kind, so far as the
working journalists are concerned
because the rules have not been.
fianlised.

SHRI MAHESHWAR NAIK: May I

know whether the term ‘working.
journalists’ would cover only full-
time journalists or also part-time

journalists and those who are working
just on an agency basis?

Ser1 ABID ALI' I would refer the
hon. Member to the Act.

SHrt H. C. DASAPPA: May I know
whether the  proof-readers come-
under the purview of this Wage Board
and there is any protection afforded:
to them?

Surt ABID -ALI: The Working
Journalists ¢(Conditions of Service)
and Miscellaneous  Provisions Act
applies mainly to journalists and also
proof-readers who are journalists. So
far as non-journalist proof-readers.
are concerned, they are covered by
the main Act.

SHr BHUPESH GUPTA: May I
know in what manner the Working;
Journalists Federation was consulted,.
what suggestions the Federation gave
and also, if any suggestion had been
made by the Federation, to what
extent they had been accepted by the
Government?

SHRI ABID ALI: In regard to what?"

Surr BHUPESH GUPTA: Sugges—
tion about the formation and the
functions of the Wage Board.

Sari ABID ALIL: Does the hon.
Member have in view their sugges-
tions with regard to the personnel of’
the Board?
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Surr BHUPESH GUPTA:

Every-
thing. ;

Sunt ABID ALT: I want to know
definitely.  Their suggestion with
regard to the nomination of the
representatives of the workers on this
Board has been accepted.

Surt BHUPESH GUPTA: I did not
ask as to whether thewr suggestion
with regard to the nomination of their
representatives has been accepted. I
asked as to what suggestions they
made with regard to the entire
personnel of the Wage Board, and to
what extent those suggestions had
been accepted by the Government?

Surr ABID ALIL: That particular
letter is not before me. I don’t think
there i; uny controversy or complaint
~n that cceount. If the hon. Member
nas any parlicular point of view, let
him mention it and I will give a
reply No fishing is possible. -

St @wRE @ 9gEEt - sH-

fmgg foq w2 an frarnar a1 A 9%

YT A A WA W 9 T A

F¥7 g =i FHT wiag 471 sl

FHET F 01 ARIF T FeT 7 fr q®

Frew F R wilwer 77 €1 aq

fov =S 98 =31 geTwenw amy f&an

ST T E WA FF NE LA AT

FAfcem fam & w=aa WA SR

27

& anfez it AE U -
qegs +gr femr &v vEr 4 Sy (&
W Ono &7 qa1 g S sAfewy §
gq Tifra g st SWfctew &
g 7 v wfew =& &1 ¥ o9
F79 F1 Waed 48 ¢ ¥ o 9% feq
sAferes =g g 7 969 At =gY 59
el T'of*?f g afFr fefgas fooew
TaE ¥ % qI AT FAL § F 7 9V A
g wa?rqf$|sa‘§m=§r
FE G g W A FE F far st vzr

[ 4 MAY 1956 ]

, and Answer 1258

g\ frh ozaer A feEm ST ovET R
ﬁﬁﬁﬁﬂ?ﬁ?@qq%ﬂﬂéa"“q’nﬁﬂ
frd & 2% &1

st go So &g 7. ;T fafera
Atzg 7 &g oY a7 samn R fEA
@lE 97 OFF &7 wH B IACIEN
g, <Hfy | $o Ay &7 wa f5 ag @
zzxamﬁwm%ﬂ%%?fﬁﬁv
vt w67 5z wvetr F o
w5 7 A W T {FEy AT (a@
TgT 2, A7 A2 AAT WEE ¢ T 0T A
f§ #% Hiv  SEw A% A9 @ EAAl
witaes & & ow §Hs 9% 2 AW
T WA 97 g7

s mrfag melt  wAv s &
12 # A 5Ed @74 € a1 AT 5
T #v 1 Iy aqiwy §edr 97 Bv
ATAT AT FAT AT AL WS I AT
& 27 & gdv &1 W wwalwg
qEis § Se&T uwizasr &9 SEd ¥
¥ S0 gw  art1 &7 9% g1
BT T A wRev ¥ gm FmR
TS Y G IgF AHANRT AT 1 TW
faw foem oac =nfea, waaT 997 299
AT AfFw d|T § wmA w9 OqH
g frzw v fasg i safcua s
fFemr @1 qamm =g 2

o ARo &to WMT -~ SAFAIRAT,
AE aflT &S J aw wIATEr fE
sAfreza g6 fed @ faw ¥ fawm
# W g\ dfaw awm gy W &S
ARA AT F1 Fpud HvwaT {F a8
sfpr safeez  #9ew  AatswHd
ST I 6 L H ATAE A @
g afr o7 g% Afew &1 sawr =
far S &, &1 3el w9 W9 SHAT
ATEATE AHTA FT T g, GHT {IG
# a7 T9 fwew 7 F19 Sgq § var
HFT?



.59 Enguiry into
Monopolistic hold.

Mr. DEPUTY CHAIRMAN: In
sking the question you cannot make
speech.

Mgr. DEPUTY CHAIRMAN: ‘Work-
ig Journalist’ has been defined by
1is Act. So anybody who comes under
1e definition will get the benefit. You
mnnot go on arguing in the question
our. Jt is not a matter for argu-
tent.
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EPORT OF THE COMMITTEE ON
PETITIONS.

Sur1 JASPAT RCY KAPOOR
Jttar Pradesh): Sir, { beg to present
e Seventh Report of the Commitiee
1 Petitions 1n  respect of the 61
stitions  relating to the States
earganisation Bill 1956 committed to

The Committze has directed that
e copies of these two groups of
stitions be circulated as  papers to
e Bill and the same be sent to ihe
int Belect Committee aiso. I pre-
nt it.

-

eSOLUTION REGARDING ENQUI-
RY INTO MONCPOLISTIC HOLD

OF FOREIGN ADVERTISING
AGENCIES.

Mgr. DEPUTY CHAIRMAN: Shri-
ati Violet Alva for Mr. Kishen
1and.

Sarmmatr VIOLET ALVA (Bom-
y): Sir, I beg to move the follow-
g Resolution:
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Advertising Agencies. .
“This House is of opinion that
Government should take steps to

enquire into the monopolistic hold
of foreign owned and foreign
controlled advertising agencies in
India and to ensere that the adver-
tising of Government spbnsored
companies, statutory corporations,
railways and firms which enjoy
financial assistance or protection
from Government, is done through
Indian advertising agencies only.”

Sir, it was in the month of Decem-
ber last year when we were discus-
sing in this House the Press and
Registration Bill that some of us com-
mented on the nature of advertising
done by agencies in India for the
newspapers. At that time, replying to
my comments; the Minister had said:

“I wish the question of advertise-~
ment is raised some other time and
I am prepared to consider 1t
sympathetically.” .

He had veritably paid me a compli-
ment further down when he remark-
ed: “Mrs. Alva has made great points
regarding advertising with which 1
quite sympathise.”

Sir, that long deferred promise, I
hope, will be fulfilled today on the
floor of this House. There is so
much to say on advertising and so
little is heard because it is not consi-
dered either an industry or a iype of
business activity which draws quickly
and sharply the attention of the peo-
ple in the public. However, 1 shall
try to go into as many details as I
can in thirty minutes though it has
taken more than six months to gather
data. Data is not available as we
would like to place it before the
House 'and even the meagre data that
I shall give may or may nol be exact
or exactly the figures may not be
accurate. However, let me begin by
thanking tnhe Government and especi-
ally the Information and Broadcasting
Ministry which is alive to the issue of
advertising agencies, foreign and
Indian, that exist in the country
today. If all the Ministries could co-
operate with the Information and



